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CENTRAL ADMIN ISTRAT IVE TRIBUNAL
CALCUTTA BENCH

’

“ No.MA.B6 of 2600
(G.A,1315 of 1397)

Date of Order : 2.3.2000

Present Hen'ble Mr.D.Purk ayasthas Jueicial e er,

. Hen'ble Mp,G.S, Mingi» Administrative Mem er.

SATYA GOPAL DAS
Vs,

UN IEN oF INDIA & ORs, g
( PBST) :

Fer the @pplicant : IMr.S.Pachhals counsel.

Fer the respondents; fMr,S,K,Dutter ceunsel.

ORDER ‘

D.Purkayasthas J, M

The appllcint by f‘ilmg this M A, has saught for an intarim
order during the pandency of 0,A,1315 of 1987 te the effect |
that the rcSpondonta be restrained frem Filling up iny vﬂcancies
of Extra-Departmental Agent within Heursh 1st Sub-d ivigien

“em outsiders till ths #igpesal of tha ©,A.

e

2. It is submitted by the ld,coeunsel for the applicant that the

applicant ‘j_sl uork ing @as @ Substituta under the ros;'h.icnt-authlti-g

-

ties for mare than 10 yearss but the respendents are rscru iting

new persens whe are outsiders te werk in place ef the applicants
completely 1gncring his case.

3., M.S.K.Duttas ld.ceunsel fer the raSpundan tsr smeits that

%
the applicant is ne longer work ing as a Substitute, He further 3

. . . . !,.
submits that the Substituts has ne right te claim regularieatien g

in the psst in which he is working on the basis ef the service

-t o tha him in the mast.



4. UWshave censidered ths submissiens of the l#,ceunsel fer
bath the partiss and have -alse censidered the facts and circum -

stances of the casa,: e ars of the viey that the case. eof the

spplicant uill be decided by the result of the 0.8, In case he

ig found asligible to be abser ed. in. the past after hearing of the
@.R,» apprepriats ereers yill be passed o th'vatA eFFeét in the
said éase. The in terim erder praye¥ for b}} the apﬁiicant in this
mA, is thus rejected, The respondents may preceed with the
selectisn subject to the décisi@n of tha'.ﬁ..ﬁ\. |

5. N.A.S‘G of 200 stends diggagad ef uith'tha‘cbave ebservafim;s.

Ne order is passef as te cests.

’ (DsPurkayastha) -

(Go S. Wingi) uT |
Rdministretive Mamb er Judicial Menmb'er



